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INT Hk. C&NTRAL ADMINISTRiT IVE TRiUNAL 
CU2TZ K BE NCH ;CJTT ACK 

Original Application ib.393 of 1993 

A)ATE ¼ 	DECIS.LON;AUGUST 27, 1993 

kanakalata Mohanty 	 Applicant 

..Ve rs us 

Union of India & Others 	 Respondents 

(For Instructions) 

1, Whether it be referred to t he reporters ornot? & 

2. Whether it be circulated to all Benches of the 
Central Administrative Tribunals or ret? 
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Ci NTRa 	AMIi ISTRi,T IV± TRIBUNAj. 
CUTTK BENCH;CUTTACK 

Original Applicjon N6.393 of 1993 

Date of decision :August 27,1993 

Kanakalata Mohanty 	... 	Applicant 

Versus 

union o f India & Others 	••• 	Respondents 

For the Applicant 	... M/s. .R.Pattanayak, 
C.R.Kar, K.C.Pradhan, 
B .K.Mj5 hra, Advocates 

or the Respondents 	... Mr.Ashok Misra Senior St. 
Counsel (Central). 

CORAM; 

THL FiLNOURABAJI MR,, K.P.ICHARYA, VIC-CHAIRaAN 
ND 

THE hL)i Bi 	R.H.RAJNDRA PR 	,MiMBER (MN.) 

- ---------------- - ----------- --- __ -- - 

K.P.C.FiARYA, f.C. 	 After hearing Mr.D.R.Pattanayak learned 

counsel appearing for t he Petitioner and Mr .Ath Ok Misra 

learned Senior Standing Counsel (Central), it is directed 

that the Petitioner Smt. Kanakalata Mhanty would be 

at liberty to file an application for appointment to 

the post of ixtra i)epartrnental Branch Post Master, 

Arisandh5  Branch Post Office and her case may be 

cons ide red alongwit h others • and whoever is found to be 

suitable according to rules,letter of appointment be 

issued in his/her favour. 

2. 	Thus, the applicationisaccordingly disposed 

of.No Costs. 
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